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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

HYDERABAD
U.A.ND.1U&QhUF 1999, DATE OF ORDER:3-8-1399,
BETWEEN:
K.G.Divakaran Fillai. ee...Applicant
and

1. General Manager, 5.C.Railuay,
Rail Nilayam, Sacunderabad.

o

Chief Personnel Df?icer,.
5.C.%ailuay, Rail WNilayam,Secunderabad.

3. Sr.Divisienal Personnal Officer,
S.C.Railuay, Guntakal Division,
Guntskal, Ananthapur District.

«ss..lespondents

COUNSEL FOR THE APPLICANT :: Mr.M.V.Krishna Mohan
COUNSEL FCR THE RESPONDENTS:: Mr.N.R,Devaraj

CORAM:

THE HON'BLE SRI R.RANGARAJAN,MEMBZR (ADMN)

THE HON'@LE SRI B.S5.JAI PARRNESHUAR,WENBER(JUDL)

: DRDER :

ORAL OROER (PER HON'BLE SRI R.RANGARAJAN,MEMBIZR(A) )

Heard Mr.".V.Krishna Mohan, learnsd Counssel
for the Applicant and Mr.N.R.Deyaraj, learned

Standing Counsel for tha Raspondsnts.
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2. The applicant filed 0A.No.1304 of 1996, which
was disposed of on 27-8-1997 with the Pollowing
Order -
"Respondent No.2 and Respondent No.3
should comply with the orders
dated:23-1-1995 of RLC (Central),
Bangalore expeditiously and in any

case within 4 montha Prom the date
of raceipt of a copy of this arder.”

3. As the direction given in that Judgment was not
compliad with, it is stated that the applicant sent a
Lawyar's notice. That was replied by the impugned
Order No.G/P.347/33A/YMs/RC/97, dated: 21-5-1998,
(Annexure.A-VII, page.25 to the OA). It is stated
that the case is pending with the Chief Parsonnsl
OfPicer i.e., Respondent No.2 herein for taking a
final decision in regard to upgradation of duty from
3 P to'Cﬁntinuous' and a reply is yet to be
received. The upuward classification will bs imple-
mented socon-asfter the receipt of the sanction from

the Respondent No.2.

4. This CA is Piled Por a direction to the
respondents to implement the upward classification
for Dy.Yard Mastera at Raichur from 10-8-1992 after
daclaring ths delay and inaction on the part of the
authorities in not implementing the upward classifi-
cation as arbitrary, illegal and unjust.
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5. The lsarned Counsel for ths Respordaents on the
basis of the instructions received from the raspondent-
depar tmant submitted that the job analysis already
conducted is ﬁbt satisfactory as there were vacancies
of Yard Masters in Raichur and those vacancies could
not be Pilled and hence a Prash job analysis is going
to ba done and on that basis a suitable raply will

be issusd to the applicant.

6. The respondents if they cauld not implemant

the Orders in 0A,.No.1304 of 1996, should have
approached this Tribunal for axtending/%?ge limit
fixed in that Judgment. Unfortunately thay took

no action, Only when this 0A is filed, they submit
that Purthar time is required for implementing the
Orders in that Judgment. We faeal that this is not

a proper action on the part of the resspondents and

it may be deemed as a violation of tha. previous
Judgment of this Tribunal. However, ws do not further

go into those detsils.

7. The learned Counsel for tha Respondenta
submit that the fresh job analysis will be complsted
in two months time and hkewee a suitable reply will
be issuad to the applicant immediately thereafter
with the approval of the Competent Authority.
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8. In view of the abo?e submiasion, time is
given to the respondants.to complete the job
analysis and take a final decisidn in regard
to the upgradation of the duty on or before
30-9-1999, A fPinal reply in this connaction
should be issued to the applicant on or before

that dats,

9. The OA is disposed of at the admission stage

itself. No costs.

A

.JA AMESHWAR ) ( R.RANGARAJAN )

maiig L) MEMBER (AOMN)

kﬁ/ | is
DATED:this the 3rd day of August,1999
Dictated to stano in the Open Court [t
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